DI TEM NO. 7 & 64 COURT NO. 3 SECTION | X

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I.A-No.7 in Petition(s) for Special Leave to Appeal (C) No.13771/2004

(From the judgenent and order dated 12/07/2004 in WP No. 5819/2004 of H GH COURT OF

BOVBAY)

T. K DENTAL COLLEGE & RES. CENTRE & ANR Petitioner(s)
VERSUS

SHI KSHAN SHULKA SAM Tl & ANR Respondent ( s)

(For directions and with prayer for interimrelief )

Wth

I.A No.5in S L.P.(C No.17464/2004

(For directions)

I.ANo.4 in S.L.P.(C No.17931/2004

(For directions)

Date: 03/01/2005 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE Y. K. SABHARWAL

HON BLE M. JUSTICE P. P. NAOLEKAR

For Petitioner(s)
inlAbG: M.F.S. Nariman, Sr.Adv.
M. P.H Parekh, Adv.
M. Rohit Alex, Adv.
M. Sumit Goel, Adv.
M. Subhash Sharnma, Adv.

for Ms. P.H Parekh & Co., Advs.



inlAT: M. R F. Nariman, Sr.Adv.
M. P.H Parekh, Adv.
M. Rohit Alex, Adv.
M. Suneet Coel, Adv.

for Ms. P.H Parekh & Co., Advs.

in A 4: M. Rohit Al ex, Adv.
M. Sunmt Goel, Adv.

for Ms. P.H Parekh & Co., Advs.

For Respondent (s)

- St at e: M. Ravi ndra Keshavrao Adsure, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER

Learned counsel for the State of Maharashtra states that
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-2-

on 23rd Decenber, 2004, new Chairman of the Committee has been appointed. W hope

that the prayer of the applicants for increase in fee shall be considered and appropriat

orders passed expedi tiously and preferably within two weeks fromtoday, part
icularly,

having regard to the difficulties which are being put-forth by them

Final opportunity is granted to the respondent to file reply, if any, within
two

weeks.

The applicants may pl ace their view  point bef ore t he Chairm
an of t he

Conmittee within three days.



Li st these matters on 20th January, 2005.

(N. Annapur na) (V. P. Tyagi)

Court Master Court Master



